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tice. This is what T wanted to say. [ again

urge upon the Home Ministry to see that this

matter is taken up with the Chief Minister and

he is asked to take suitable action against these

three people.

FHE CONSTITUTION (AMENDMENT)
BILL, 1974

(Substitution of new article for Art. 163).

SHRI N. R. CHOUDHURY (Assam):
Sir, I move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the motion was
adopted. !

SHRI N.R. CHOUDHURY : Sir, I

introduce the Bill.

THE CONSTITUTION (AMENDMENT)
BILL, 1974

(To amend the articles 75 and 164) .

SHRI N. R. CHOUDHURY (Assam) :
Sir, T move for leave to introduce a Bill further
to amend the Corstitution of India.

The question was put and the motion was

adopted.

SHRI N.R. CHOUDHURY : Sir, I int-
roduce the Bill.
THE CONSTITUTION (AMENDMENT)
BILL, 1974
(To amend articles 74 and 163)

SHR1 N. R. CHOUDHURY (Assam) :
Sir, I move for leave to introduce a Bill further
to amend the Constitution of India.

The question was put and the motion was
adopted.

SHRI N. R. CHOUDHURY: Sir, I intro-
duce the Bill.

THE CONSTITUTION (AMENDMENT)
BILL, 1974
(To amend Art. 316)
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The question was put and the motion was
advpted.
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MR. DEPUTY CHAIRMAN : Shrimati
Lakshmi Kumari Chundawat, She is not here.
Now, the House stands adjourned till 3.00 p.M.

The House then adjourned for lunch
at twenty-three minutes past one of
the clock.

The House reassembled after lunch
at two minutes past three of the clock,
Mr. Deputy Chairman in the Chair.

THE MEMBERS OF PARLIAMENT AND
STATE LEGISLATURES (IMMUNITY
FROM DETENTION) BILL, 1970—contd.

DR. K. MATHEW KURIAN (Kerala) :
Mr.Deputy Chairman, Sir, last time in the intro-
duction to my speech I had indicated that I have
my differences with Shri Bhupesh Gupta’s Re-
solution to the extent that he refers to immunity
from detention without trial only for Members
of Parliament and State Legislatures. I do not
agree with him that Members of Parliament and
Members of State Legislatures alohe should have
some special privileges in this regard. I demand
that detentjon without trial should not be re-
sorted to for any citizen in India whether he
be a member of Parliament, or a Member of
State Legislature or not. I agree with the spirit
of his Resolution that the Government should
not have the right, the autocratic semij-fascist
right to keep people under arrest or arrest peo-
ple and keep them under detention without
trial. 1 agree with the spirit of that Resolution
but the wording must be changed accordingly.

Sir, if you look into the experiences of the
people during the last 26 years after Indepen-
dence, you will find that instead of Rama Rajya,
which was promised by the Congress and the
ruling Party, we have today a Police Rajya with
substantial powers in the hands of the police
both at the State level and the Central level. Sir,
the expenditure on Central police in 1950~
51 was only Rs. 3 crores but it increased to Rs.
25 crores in 1964-65 and to Rs. 72 crores in 1968-
69 and 1n the recent budget of 1974-75 it has jum-
ped to Rs. 169,39 crores.

At the same time, State police forces inc-
reased thei1 expenditure from a meagre Rs. 13.06
crores in 1946-47, on the eve of our independe-
nce, to Rs. 312.93 crores in 1973-74, Sir, the maj-
or elements of the Centre’s repressive force are



